7 Calling Attention

SHRI NIREN GHOSH '
Half-an-hour discussion.

Agreement for

SHRI BHUPESH GUPTA : Half-an-hour
discussion and Question Hour are twa'
different things. Question Hour has an impact,
| can say. If there is agreement between the
Government and the Opposition, in such a
contingency Short Notice Question should be
admitted.

SHRI NIREN GHOSH :
you.

I am supporting

St e 2 Ame, § aga &
giragatea g fF osw oS Raw @
# IS TA T FUIL G WA wEwdl
T gz far | faw & s & faewmT
g fraza sew fe gae 9@ &1 9T
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Fa9 A F7 7997 97 A9 g ug
F TN B | WU TEIHIT AT 1T AT
6T 9T & | # fAgwrast oz @ afc
HAT AET-qAAT 9T T FA F@L a4 A0
feafa & 7 & aie gamfa #r ag
g & 9w IEq @t 9 weed T
2 fFosy war W 3w owr wifas e
faar s =nfge &1 ag fRwr & waam
fe s 3% far &Y swAget # osaw
T F e § @ |, faw e g
39 & i 39 1 Iee foar o @
g1 a1 gy sew giaa arife gew e
F I E, A A wWHd g fF ag
SO T Hged F1 &, AR AT STAmEar
Y A AT wewTe Ft fAgw 3
€ % 7 29 9% 1 @ W@ § T 47 I
AFTT F &9T AT | WT AT g9
FAE F FEw g fF ag qve $4r
T & | 541 917 o fa forg &1 o7y
FRAR FT T AGL & | AT W T 794
far «ft st Azer St & @ oS
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| frr @@ § W% Ag d5w 29 1 AW
| @ e it @ T fag 20 ardeE
i g e fad o O fem g &w
dwi w0 Afew o A 20 A @
| s woq wa faq  #9i0F qa7 F8q A
|%1 zw far @ < foar mar &7 WA
@24 eE ari| aF% 9 el & 1 W
Cal mxrf’rqﬁnmnrrf ST
7aF a2 &, w7 ug e agam 1 AT
Wi T & difag 6w A oawy A
AT F1 Fgam & FF 7€0 3297 )

SHRI OM MEHTA : The position at
present is that we have extended the House up
to the 7th.  {Interruptions)

Y TATOEw : F ggeEa #1 gfaest
Wi Jgaia & afzar s wfon wwv
AT FEAT ARAT § | AAAT AL &
g @ Fegaer a5l @ 6 9w e
Fg Al A& Fl AF AL FA AL
Fg A1 wad K A qAH | mﬁrff?ﬁr

mﬁqﬁwsmmaﬁmw:

MR. CHAIRMAN : | have heard you

completely. Leave it to me. You may now
start with your Galling Attention.

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

Reported Clash between  Pant Polytechnic
Students and DTC employees at Okhla, New
Delhi

+Y WIS (IFC NIW) 30
FEd 1974 ® wEer 7% faoelt 7 9@
difadar & faenfeai aar faeefr af@sgm
frme & s=nfai & i g€ aedl, fom
# &% saferl #1 9w s et
T FIG AT GGAT, & AHTATL AT
aﬁtaﬁa@mwﬁﬂ@aﬁ’rﬁ s
femar g 1
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THE DEPUTY MINISTER IN THE
MINISTRY ~ OF  SHIPPING  AND
TRANSPORT (SHRI PRANAB MU-

KHERJEE) : Sir, according to the report
received from District Authorities of Delhi,
the facts of the incident that took place
between D.T.G. staff and students of G. B.
Pant Polytechnic on 30-8-74 are briefly as
follows.

A number of students of the above
Polytechnic demonstrated and demanded the
resignation of the Union President. When he
refused to do so, the students went on a
sudden strike at about 1 P. M. Since they were
to go to their home earlier than the
scheduled time i.e. about 3* 30 P.M., the
students sent a message to the  nearby
Kalkaji depot of D.T.G. through a Traffic
Inspector, to have the students' special buses
sent af that time. As the special buses had not
arrived til' 1-30 P.M., D.T.G. bus No. DLP-
1880, which  had just been outshedded,
was stopped by the students at Punj Sons bus
stop on the main Lai Kuan road and
hijacked into the Polytechnic premises.
The  crew of the bus was also brought down
and manhandled. Atabout 150 P.M. the
students hijacked another D.T.G. bus
No. DLP-1853 into the Polytechnic
compound but the crew managed to escape
to Kalkaji Depot of D.T.G. and reported
the  development of hijacking to the Depot
Manager, who went to the Kalkaji Police
Station. Almost  simultaneously,  some
D.T.G. employees went towards the
Polytechnic and engaged themselves in a
quarrel with the students. Information
regarding this quarrel was conveyed by some
one to the Central Police Control Room and it
was transmitted to the Kalkaji Police Station
at about 2-10 P.M. A Sub-Inspector of
Police, accompanied by seven or eight other
police officials rushed to the spot and
tried to separate  the clashing groups.
Some D.T.G. workers returned to the
Kalkaji Depot.

By that time, however, a rumour  had !
spread among D.T.G. workers that the i
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crew of the hijacked bus had been beaten to
death and  that the Depot Manager was in the
custody of students. Infuriated at this,
about eihgty or ninety D.T.G. workers
reached the Polytechnic compound and a clash
started b«t veen them and students, in which
both  the sides indulged in stone throwing
freely. The  students set D.T.G. bus No.
DLP-1880 on fire but the D.T.G.  workers
managed to drive the other bus away. The
policemen tried to intervene but being
very small in number, they could not
effectively  control the situation. Some of
the students went on the roof tops and
continued stone throwing. D.T.C. workers
also entered the Polytechnic Principal's
room, ransacked the furniture there and
attempted to set it on fire. By this time, Sub-
Divisional Police  Officer and Station
House Officer  arrived in their jeeps with
men and went into the compound to contain
the trouble. But still the police force was
heavily outnumbered and was caught in the
cross fire of stone throwing. At about 2'50
P- M. one platoon of armed police
reinforcement along with a tear gas squad
arrived. The Sub-Divisional Magistrate
also reached the  spot. The reinforced
police force entered the Polytechnic
premises and was able to clear it of riotous
elements. When the area was being combed,
it was found that a large riotous student
mob has  gathered near the boundary wall of
the  Polytechnic adjoining village Har-
kesh Nagar. Groups of riotous students and
D.T.G. workers were also scattered over in
other areas. At about  3-10 P.M. the
Superintendent of Police, the A.D.M. and
further reinforcement arrived. Police
parties  were constituted and sent in various
directions to disperse the  riotous elements.
In this process,, fifteen teargas shells had to be
used.  The situation was brought fully under
control by about 3-40 P.M.

In the incidents, fourteen students three
D.T.G. workers and five policemen (including
the Sub-Divisional Police Officer)  received
injuries.  All the



Colling Attention

[Shri Pranab Mukherjee] injured were
discharged after medical examination and first
aid, except two D.T.G. workers, who received
serious head injuries, and were admitted to
Safdarjung Hospital.

The fire brigade also arrived on the spot at
about 2-40 P.M. but its staff was prevented by
the students from entering the Polytechnic
compound. But at about 3-15 P.M. the fire
brigade was placed in a position to deal with
the fire. However, by that time, bus No. DLP-
1880 had been more or less fully burnt, though
the fire brigade staff was able to check the fire
to the furniture in the Principal's (office)
room.

The police have registered two cases of
rioting vide FIR Nos. 692 and 693 dated 30-8-
74 against D.T.G. employees and students.
Twenty students and nine D.T.C. workers
were arrested and taken in police custody on
the spot.

The estimated loss to the D.T.C. on account
of burning of bus No. DLP-1880 is about Rs.
60,000. This vehicle was two years old,
having been put on road in 1972.

The Polytechnic has been closed in-
definitely to avoid recurrence of trouble. The
examinations will, however, take place as
scheduled. According to a rough assessment,
the damage caused to the property of the
Polytechnic is estimated to be between Rs.
60,000 and Rs. 70,000.

st qWmTEw ;. simq wAEE
WAT ST A Aga P WG AT FgH 39
aqa, 1 &1 faemwe @ed F aerfad
wEEql &1 U A" §ew ¥y g 4 )
A9, 30 ITE, 1974 F1 faerdt
qifEEE T e g shage 3w Aan
1299 & FTAT AT AL AT GG | A9
9T I F fAq gt 97 &w &€ T 2
framr R qF @ el aw
¥ T T g AT A @A
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TC AT AW\ WA T AW &L T A0
fY =rdaT q Fgr a7 wd A 1 7
39 AR F1 owEr 97 & ogEwr svEEmi
2 IH FIEN A% A4 AT | Iq FIOEW
@ wrv7 9: famfaar #1 qrar m@r
W @ famfaat & 5 a1 fandi faely
FETL{ T FT, AT AT AT ATH DIGH
¥ 99 g ggr 97 ffque w@ea
F1 AT ardy feafa gand o wwE AW
I AN 4T w5 oz fmr o A7
gratas fafren & aw fafea 5 gfew
afaaTieat #1 awe faar | gfaa sfawr
T 751 9y ) fafagar o €rodyodTe
F dafgy afgwt § I wwEE A
F2z frar | q awEaq W 5F a9 9%
T oA g T Ay § wm 25-30
T UF FH H WL FT A0 AN A7 ATHT
TfaefaTs & Fom § 790997 74T
arsft %4 &’ | THS 412 &1 419 49 47
Fv oyt fowm FEramar 2 f&
Three bus-loads of stafl arrived fully
armed with lathis, iron rods and chains,

q qum H T A AT g A
a fafowa §awmrwgwmm a7 A
WS EIIE AATEH 4 A 9aW A9 07 |
T @iy Frl ar foerd & faee
faerrdt =gt 4 97 wa FT =€ Aw A
foers 77 | e zwrr g a7 2 R
a7 famiaa & afawfa 7 gas #51
oA A7 SrETd F7 A&, gfem w6
HAFTY F77 &, Fae faiE §1 srAwr
FOA ATT 403 qgi fF9 w341
W oaTET arfedt, =E, @1 4T w2 A7
9 T 7FL $odlodlo F ¥ ¥ w14
Az TEA A 7 wH g dr s fet
e fr 7% amgama qfe o agr qgs
A gfaw arAT Wz, gE quw
Fy wifd adt oy w7 5 a@r 97 fau-
ot @1 vzt o7 @1 ar 1 A, Foam
qrgar g f& s gure Iwarfaat #7 I
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fafa &1 geamy &3 1 frow o &
faefaai 71, @1E-@1E a=af #, ==
4, dfTEFrs § gz aer faanfani o
w%i gra dier 91 @ &, gfaw df de
W g, afrm gfw ¥ awAOw Wk
A W g7 wF /W @ E | gAfaw T
S ag & fF vy WAy S 5 ary Ay |
ARG FY fF gfw srewvA W@ mwE
®id? gfa & g 7 9 9 2 R
TREFF 7 98, amww W o
Afoas  uevizd A7E 7 ATRR F @
@ ot gfem arei & 3791 771 & Freraa
AT Fforer 391 7Y A 7 oA, ¥ a7 |
Wt g e g R owwAg A o
X T FIUE F oA F A gEer faelr
2 IFATRME 437 a5, W AT
A AT A AL A AT TG T WIAAT
W 31T ar |\ afEs d agar Al
EfFfm & 2 a5 a9 @
#TE aqaw AT q@ 97 499 v @I
N7 anra g g A @, fd qw
A 7, FTATH ArE AT @ |

=t Rgrare qTt (IHT J29) ;TS
F aréf avz @ 4 ?

&Y THATUA9 : o o Ho F o
Ad AHT A A AT T 1 30 I
F ALY A7 q9GT AT 2 R oow &Y |
/ wrer g1 ar ar 1 3 7 57 frenfa
it fv W fozrd &7 wf oAt FeEw o
FIAT 9 F ARG T AHAT OB @i
TE UHa G | OAHT g § § g ST
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f& @z ov a7 T TfEw g7 o9
T7 &%, T 9| F fAC A W9 FAArS
13 7 wzi ov frenfaat & sava &
g A @@ 9T 9 I AL T 4k ?
% qg-aa faafadi 1 @ 7 4%
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FE  odyodiio F FgWET ¥ A A
AT AT AT ART A ATRL IAAT AN
freré ot w2 v, g
FiiaT oiwe aifzw & 7@ for 2, A9
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Az gz b T ¥ & g e
g f& % 9 oF wgAEEr z7m
g1 3= e v ogw zasr S
FOU 1T 9T #4601 | W7 HH ATAE
2w Fawag A 21 fry fafase
ATEA AT E | FAFRT ARTH ATAT A7 AAFTL
TEE | AFAA AT WE AR A AT R,
F ot daAa wTEEY §, ISR TEET
IE agr 9T g faar &

ﬁ&ﬂ%maﬁ’? F EoZTodTo
# wfawrdy whA geee froowm, St
gAY g, W1 wzFeT & fama faanfaar
#1 7E ITE faar T sEEer @ §
FIHET F MY, ITH! FIRA FZAT ATC |
fasr sfaersy &1 fafaesr & a7 Fae
F s F gAaT 41 4g acha w1 Aa
qgAT 1T 9 AR =R agAr 41 gfaw
IR A A0St F1 F@1 A W’ Ar,
CEEI B AR I E T A B G U i
AR BIET ag A4 AAT 7T ) = ig-
fa Ay 1509 9IE, 92 T2 d4fE
gt AE, AN AT AATHIAT A
AZAT FT TE A | AT 3B AR gAT AT
S HTHAT AUTA &1 F4T 41 FAG 2 A
W ¥ du—aEd T qI—TE 6
m § oaz frad & fan fr ofaw o
7% 47 | \AT g dgn g o gfae
AT Fododteo T wfawTdr wmw A
faet gu 4, & frenfaat & az=1 41 2@F
| 7 faaedft zavs Fw w &, AW ¥ AF-
famfor  #r faedardy Qg 99 7 3T
Fl 9T &, ITF AT4 FAT FFA AT, T
TH A1 FUE FT AM0qeq GLHIL A4 FAL
aar ?
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SHRI PRANAB MUKHERJEE was not in a position to tackle the situation

Sir, Rajnarainji has given his version of
the incidents which took place in the G. B.
Pant Polytechnic premises. As | have
already mentioned in my original answer,
the whole matter is under investigation
and until we are in a position to have the
full facts which led to this incident, per
haps it would be too early to come to
ny conclusion as to whether the goondas
were responsible or whether the D.T.C.
employees were responsible or whether
the students were responsible for
this type of incident.  But, Sir, the report
we received is not from the D.T.C. but  from
the Delhi  Administration and on the basis of
that | have submitted my information for the
consideration of the honourable House and in
that too I have mentioned that the whole matter
is under investigation and when we are in a
position to have the full  reports and are in a
position to identify the people who are
responsible for these incidents, | can assure
Shri Rajnarain and through you, Sir, this House
that no guilty person would be sheltered and
due  action will be taken against those
persons. At the same time, Sir, perhaps from
the facts themselves, as they have been reported
in the Press  very widely, Mr. Rajnarain
would find that the bus was totally burnt and it
was almost a new bus and it is only two years
old. It has come in the Press and | have also
already mentioned that the police arrived there
at  2-10 P.M. as soon as they got the
information. The Sub-Divisional police
officers and the Station House Officersjalso
arrived there at about  2-50 P.M. But they
weie outnumbered by both the groups and I
have already mentioned in my statement
that they were outnumbered by the rioters
and the rioters belonged both to the D.T.C. and
the students. As a result of this, when the
police forces were not reinforced till 3-10 when
the Superintendent of Police and the Additional
District Magistrate  along with the Teur Gas
Sqgad reached the place, the police

The same thing happened to the Fire
Brigade also. The Fire Brigade reached
there at about 2-40 P.M. But it could not
tackle the situation until 3-15 when the
riotous elements were tackled and then the
Fire Brigade people were allowed to work.
As a result of that, though they were not in a
position to save the bus, they were in a
position to save the furniture and prevent the
fire from spreading to the other areas.

Regarding the other points which he has
mentioned, Sir, all these are under
investigation. Whether the D.T.G. people
entered the staff quarters and whether they
beat the students—all these matters are
under investigation and we would be in a
position to have a clear picture after the
investigation is over.

TR AN ;A A% HAT
it @ 3@ AT A7 qed 3.

MR. CHAIRMAN : The clarification is
over. | will give an opportunity to another
Member. We will have to follow the correct
procedure.

st 70w qrere L. yifE gEEr 2
qTT q@A F1 ATAFTL & | WA HAAT
T Far, A

MR. CHAIRMAN : Please hear me. You
have had the clarification from the Minister.
Now another honourable Member is there

who is in a mood to ask for a clarification.
Let him also put the question.

WY oo ¢ ST FEA & a1 Ed
dz s | AT ERMT g v & T
qET WET FVHA ATAT 2 AT T AFAT & |

off 3 TETH @ (IWT R_W) -
gafa wgEw, WA § 9y s9d ST
H A a7 I wed N A=
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3

#1 2 fx Sfs faardi dm s afm
¥ goftzer A7 omE ATEA 9T 98t
TTHIH A TE A A4 TwE A frr-
foqi & Frarsesit & feuy a7 3wt faay
A gEEr TR 97 el wEdr g wE g,
Wi 3w famar aifer o oaw oaTay
d AT 97 AZ AT AT 3R oF aq
W ATTA T A AT Ao 7Y 47 oA
¥ aATE H ITHATITAT S 4 A 2 b3
ITERN ATTT AT | H AT H g7 =Afaiew
qAE qeAT 9EAar g g fvowg fawn-
Frat &1 &1 39 2w 97 4 A
Ad oF T4 F TI(FT AI4 A48 A 7 |
FTATFTAT & fedr & 21 91 § qoa
2T F FAAT ATA AT IR T G
IFE A G FT A fEar o g
Ty ferrdl wvAEe v 43 g g sy
ATART AT T2 F ITHT 24 A0 T 27 )
AT At foid # oAz @A s Ay
?-' fﬂ?ﬁﬁﬁﬁﬁoﬂaﬁfo%w
AT T AT AT IFA FRT T ATHA
e s T Ay W oA ¥ fafaae
A qfea 71 7917 #7127 A § 47 =g
# f& 21 aa 7 e drodvodio F AW-
AT A AT IR A T AT A
g 77 AT AFAT AEAT§ R FoArodTo
F FuAnA q faia e arer #
ATX 707 | frar e G ard w qfae
F1 9T 92 791 47 T 41, A1 IAE A
f@ar 7 gz ar w3 FEmaw % & an

AT grn 5 gww faars owwm A |
AT E AT A WA F ww AT W A

T AT | AT A7 AT w45 EredTe
Ao & FTHAT 341 § G957 927 T 414
A s gEer fear AT Ao
FT 414 T &M AF  TIeg wEwE @l ALY
frar wm & arfs 31 47 FEE
Z1 sirn B AT oeE ATET 1 g | OAAn

sfaa A8T 2 1| 3H T ET AT OFAE

ferar a1 481, @z wF 9 Z
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. ZAN AR A 7y dEE AR g ofF
w7 femfgar F fafare & arfen w
| ATFTEET AT & a9 fray w1 ZATEE
| fo 7 gE W wEE A w3 o
!:‘H oz A gaal g 19 fRadr wfza
Al I IV ATER 97 AT A AE wET
| € ? w39 9 999 & 377 7 fFAy
F mayeanA fAar ar agr ¢

TH AHEH

WOdT AR AT

draa gog 2z & fF 77 99T A7 924
foeelY & 24T 71 =AY & o W FAw
0F & gear a4 21 frer & zfam
| W AT T ST AT g2 AT & 7y
|%_a faarft fzdt & a=) #1 s ZrgdTw
T A AT & AT IH ATE AT 9EAT A
‘i??r g AT qAT g5 WA AT I AT W
qA 0 yroATHT A4 fF 3 9ET A A
qIqm @A 2 gAw A R & 7 e
ATT T ATE 7 O FET [F 59 9w
| &Y qEATT Piogar & wnifE o wifans
T fan @ wEAr A g fR faiam
A7 Fodtorito FHATTAT F 17 W
APTT T AT 7 AT 0 73AT & 1 ATT
TH A7Z A1 97ATA] 1 T4 & fam far
FaW Iz AT 77 X faedr w A T
Foafma & a4 gEw A afawerd
CareAl & oAy T &, ¥ fodronte
F afgFrdr T Ann & a9 fow 5w
TH A7E 1 F1¢ 939 w7 frabon
| ® 7w fREa q w{zATE A @ AW 33
T @F AT
FTAA A A% AqG 97 g A@ 7 ATH
odTodlo W 37 WV | AZA A~ TAA
A - B i T A N € e B TR e L
‘ﬁm‘rf'ﬂ‘a“f A1 Al g ATIT A ATA 07
WOAAT TIAT 2 oAV A4 BT I 9E0T T
HZAT AT F, AAT A ATT AAE AAT
arsdw fem wran 21 @W avg AT A
fawT % arn A freet W o= oar TR

| wgg a7 99 foa @ra Arlw
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[=fr svgm ST @t
3 AR ag s uw Feer @1 w2 fE oA
*1 o famy AT A TreeE w7 A
ar faudt =7 g7 F7 F9 A 7, A
arq g afr & aafaarton, fafags
MY '&pl'n?ﬂ'o‘!ﬂo e Efo'v'ﬂf'nﬂ FoAaryg
faegT =@ wFT A1 EEEar 9 AT
ArAma < f&  fradaan &1 a9 9@
T4 fam s 7

SHRI PRANAB MUKHERJEE : Sir, |
entirely agree with the hon. Member when he
suggests that nobody should take the law and
order in his own hand. And this is applicable
both to tht D.T.C. employees and the students
simultaneously. At the same time he has
suggested that steps should be taken against
the erring conductors who indulged themselvts
In such activities. | have already mentioned in

tht main reply that already 9 D.T.C. employees
have been amsted; police is investigating . . .

oY NTH TR @ A AW A
Erodlodlo & HTEHT MU | IHF AL H
ST o faar ?

SHRI PRANAE MUKHERJEFE

I am commg to that point.  Already g
people have been arrested and, perhaps.
he has noticed from my statement tha!
two of them are seriously injured and are

sull in the hospital.  That is why I said

that as soon as details are  received, we
shall find out from the police reports
if departmental action is  required to be

taken, and if so, it would be taken.

The hon. Member has put a question
why the bus was not given to the stucents.
Some  arrangement for providing bus
service to students to go to the academic

institutions and come back has been made

According to tha' arrangement, DUS was
to reach the Polytechiic ar g+g0 P.M.
Naturaily, those buses were wipped  off
to other arcas and if students demand
the bus to reach them at 1 P.M. or 1-30

P.M. instead of 3° 30 P.M., perhaps, it was

[RAJYA SABHA]
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not possible for the Depot authorities to
comply with the request of the students. . . .

Y dEn wwrw @ T’ A
T A4 g7 g feqrdnz ATl § |
AT IAH TEATIET AT A7 q8) 7

SHRI PRANAB MUKHERIEE : |
mentioned 'perhaps' because as | have already
mentioned We are awaiting fuU details.

) 3Ew swm wnat c e wEEY,
ag fooeft 47 o= & 1 4 s anfww
¥ FFC {A9T 1 GA FE gEEE
FL AR 4 | TRM TR §® A
7
MR. CHAIRMAN : He will do it.

SHRI O. P. TYAGI : Why has he not done
?

SHRI PRANAB MUKHERJEE : | would
like to appeal to the hon. Member to consider
suppose if the bus was available and if the
students demand buses at any odd time,
Would it be desirable or would it be feasible
to give them buses whenever they would like ?

Would i not open up flood-gates of demands
?

sft sirgw swTe et : AEfa "ER,
A 9Fma T 2 T 1 oA FAwe 7 a4l
T g forar | F et 17§ IALY AHTHA
FLRE 1§ qwar g f& A A om
T AT ! AT A g aran

SHRI PRANAB MUKHERJEE : Sir, | have
mentioned already that 1 am looking into the
whole affair and | am awaiting detailed
reports. But so far as the present question is
concerned, it is very limited, whether the
students could have the bus at any odd time,
whether it would be possible for D.T.C. to
give them buses at any odd time and if they
gave it, whether it will not have to be done at
the cost of other commuters because students
are not the only commuters of D.T.C. buses.
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ST YR qwTW W@ A AT A2
ATH ATZAVE | AT AT 9 F 1 SR
S FTE ar A ?

MR. CHAIRMAN : He is enquiring into the
matter. He has not got all the facts as yet.
Therefore, he is trying to collect the facts to
place before the House.

SHRI PRANAB MUKHERJEE : And for
the information of the hon. Member | can tell
him that since the beginning of these academic
institutions, there have been cases of hijacking
of buses by students and | give figures which
relate to period upto 30th August 1974, ..

SHRI PRANAB MUKHERJEE : | would
St TNHATE ¢ T WA S eI
ATE FH19 T 2 AT qrdy faedlt %1 A
I E A1 Ew A v faer &1 aae

Far | HaET fas gy § mafa
FETET 3 |

MR. CHAIRMAN : He need not go into
other incidents. That is all right.

o TAATCEAT @ SF7 AT AT AT
FLA AT F AT AT [ALA qHT | #ev
aa g |
also request the hon. Members only to confine
to this aspect. That is why | have already
mentioned that the police is looking into the
whole matter as to who was at fault, whether
the students or the D.T.G. employees working
at the Kalkaji Depot. | have already given an
assurance that is anybody is found guilty he
will be taken to task and he will not be spared
whether he belongs to the D.T.C. Employees
union or the Students union.

ST SgW SFIT B qHElT wETEy,
TR UF AT FT SrArd Ae fRar &
7wz FAT vEAT @, whfAn wfyer
A TH TETT AT WEATG A 21 FAT TA qraEey
R oA w@wew  affgs s waes &
fafar=r & w9 F9 #9% F1% ATvATAA
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SHRI PRANAB MUKHERJEE Sir,
regarding that point also, on an earlier occasion,
I mentioned in this House that we are
consulting the students. And in fact, the D.T.C.
General Manager was in touch with Mr. Jaitley,
who has been elected as the President of the
Delhi University Students Union. He is con-
sulting other student leaders also. He is trying
to accommodate their suggestions as far as
possible and practicable. Bu' it has to be kept in
mind that with the limited resources, it is not
possible to give effect to all the suggestions that
the student leaders are coming forward with*
But at the same time, | can assure the hon.
Member that the services and the special fleet
which were given to the students before
introducing some new services are continucing.
In addition, certain additional facilities have
been given to the students for going to the
Campus and coining back from the Campus to
their respective areas. And we have always
been constantly trying to improve these
services as far as possible.

SHRI KHURSHED ALAM KHAN
(Delhi) : Sii, the Delhi transport unfortunately
is again in the public eye and is very much in
the Press. At the outset, | would very much like
to say that this incident between the students
and the staff of the Delhi Transport is most
deplorable and such incidents have to be
avoided. But at the same time we must be a
little more realistic and realize as to what the
main trouble is. The rea* main trouble in Delhi
is the transport capacity available to the public.
In no big city like Delhi or Calcutta or Bom-
bay, only road transport services can meet the
requirements of the travelling public. And,
therefore, We have to find some other solution
and some other answer to this problem. The
real problem, therefore, can only be solved
when there is a rapid transport system in Delhi.
Otherwise, this will be only a patch work and it
would not meet the entire requirements of the
Delhi travelling public satisfactorily. No
doubt, inthe  recent
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[Shri Khurshed Alam Khan] past, there has
been some improvement in the Delhi transport
services, particularly their Sugam service, the
Green Line service and the Mudrika service.
And unless We encourage the Delhi Transport
Corporation to give still better performance it
would not help the situation in any Way. The
real problem is that at the moment We have to
co-operate with the Delhi Transport which is in
great difficulty, particularly regarding the
transport capacity. Therefore, unless We
extend our full co-operation— by we | mean
We, the travelling public— it would not be
possible for the Delhi Transport Corporation to
meet the situation with the available capacity a*
their disposal. No transport problem or, in fact,
any problem can be solved by taking the law
into ones own hands. You cannot achieve it by
burning the buses or destroying the equipment
which is utilized for transporting the people.
Therefore, destruction of buses has to be
stopped. Some indiscipline on /he other side
has also to be checked, and the Delhi Transport
people have to do their best and give their best.
The reorganization of services is already under
consideration and | suppose the Delhi
Transport will certainly be able to find a
solution, which will be, of course, not a long-
term solution but a temporary solution.
Therefore, We have to give them a chance, We
have to give them an opportunity, we have to
give a little breathing time to improve their
own performance and do something better.

Here, once again, | would like to remind the
D.T.C. and the hon. Minister that the
productivity in Delhi Transport ha® to be
improved. The real problem is the inadequacy
of transport capacity Therefore, if a large
number of buses are held up in the workshops,
it is not going to help the situation. Therefore,
as soon as possible, more buses have to be
brough” in road and completely in a road-
worthy condition.

[RAJYA SABHA]
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Another very important factor which is
under consideration of the Delhi Transport
Corporation is the change-over point. And, |
suppose, as soon as the concerned Authorities
are able to establish the ‘hangeover points, it
wou'd be possible or them to reorganize their
services by running more buses and by
utilizing their equipment and their available
transport capacity in a more effective and
useful manner. Now, there are certain aspects
which have got to be looked into by the D.T.G.
management very carefully Number one :
Particularly the South Delhi has always been a
trouble spot for them. And, therefore, | do not
see any reason why they cannot augment their
fleet, and supervisory staff in that area and
have more responsible, more efficient and
more effective persons who should be always
available there during the operational  period.

Sir. in this connection, another im-ponam
actor is the public relations of Delhi Transpor
Corporation. No doubt, Delhi Transport
Corporation has been doing useful work and
providing useful services but they are weak on
the side of public relations system and,
therefore, they have to improve their public
relations system and by improving their public
relations system they can ultimately improve
their image also.

SHRI PRANAB MUKHERJEE : Sir, the
hon. Member has made some very good
suggestions which are based upon his personal
experience about the functioning of the D.T.C.
| feel his suggestions are wise and | can assure
him that all the suggestions put forward by him
will be looked into. At the same time, Sir, |
would like to point out two or three de-
ficiencies from which we are suffering. It is
undoubtedly a fact that the productL vity of the
D.T.C. fleet is low, as low as 65 per cent;
normally it should be 8o to 85 per cent. Then,
again, maintenance  facilities in  this
organisation being in. adequate, it is not
possible to take care
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of the regular maintenance of buses. In this
connection, some serious efforts are being made
to have some more new depots. Serious efforts
are also being made to get the spare parts and
engine materials. As a result of the non-avail-
ability of these critical items, it is not possible
to get as many buses on the road, as we want to.
These things are being , looked into.

Regarding improvements to be effected ;n
the public relations system and inducting
greater efficiency in the supervisory staff,
particularly in the trouble areas, we shall look
into these matters and we shall try to see that
as far as possible the suggestions made by the
hon. Member are given effect to.

SHRI LOKANATH MISRA (Orissa) . Sir,
ai the outset, | would say that it i
inappropriate for the Minister in charge of the
D.T.G. to have opted to reply to the questions.
The Minister in charge of the Home Ministry
should have been the appropriate person on
this occasion to have replied to question
because we Would have expected a more
objective statement from the Home Minister
rather than from the Ministry which is a party
to the incident.

So, Sir, since he is replying to the ques.
tions, | would take this opportunity of asking
only one or two questions relating to the
D.T.G. itself. Sir, may | know whether it is not
a fact that the number of buses that ply in
Delhi is far too short compared to the needs of
the people as a result of which there is,
sometimes, a queue of more than half a mile
long, circuitous though, waiting for hours
together in order to avail of a bus to a
particular locality ? | agree that in the mean
time there has been some improvement by the
introduction of two new services—one being
called the Sugam service and the other the
Mudrika service, or something like that. 1 do
not know who has masterminded it. If
somebody has to get the credit which is due to
him, 1 Will give to him.
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But, Sir, | would like to know' whether it is
not a fact that in spite of all this there is
terrible scarcity of buses in the capital city
and because of this scarcity all the trouble
starts.

Sir, besides this, in some cases it hag

been brought to my notice that the
conductors have been

misbehavin
g

grossly not only with students alone but even
with ladies also.  In some cases, | have been
told that ladies have been pushed out of buses
because the buses Were overcrowded and
the  conductors Would not allow the ladies to
getin. Sirin order to save the people
from this harassment—who pay for this
service, not that they go gratis in buses—could
at least some amount of consideration from
the humanitarian point of view be shown by
the conductors and, therefore, would the hon.
Minister take the trouble of advising the
conductors not to misbehave at all ? Sir, in
some cases, the trouble arises only out of this
mishehaviour.  May be, in this  particular
case also a particular student Was
misbehaved with by the conductor and,
thereafter, the students as they are—students
are after all students children are after all
children—must have mobilised  together and
wanted to ex. press their anger towards the
D.T.G. staff, which should have been taken in
a milder Way by the D.T.C. staff.

In spite of that they retaliated, knowing that
the other party were only  students and may
be one of them or many of them would have
been children of the D.T.C. staff
themselves.  Therefore, can | expect
from the hon.  Minister  that there should
be a code of conduct introduced among the
D.T.C. staff so that no conductor should have
the audacity of misbehaving with the
passenger while he gets into the bus ? Even
overloading has been sanctioned by the
Ministry. 1~ would say that there must be a
limit to that and beyond that nobody  should
be allowed to get in.  If anybody gete in,
he should not be thrown out and mors



27 Calling Attention

[Shri Lokanath Misra] so in case of children
and ladies. If he does that, probably there will
be some improvement in the running of the
D.T.C. in the area and to add to that | Would
say that immediately funds should be found in
order to get more buses. It is a matter of great
shame for any city and more so for the capital
of India to have no buses while miles of
waiting passengers queue up for one of the
buses which they do not get in time.

SHRI PRANAB MUKHERJEE : Sir, it is a
fact that the number of buses which are on road
is inadequate in comparison to the requirement
to cater the needs of the commuters of Delhi.
There is no denial of this fact and on an earlier
occasion | have already said that even the
buses which could be put on roads are not in a
position to do so because of the non-
availability of spare parts, tyres etc. We are
looking into all these points and to that extent
we are quite in agreement with the hon.
Member that until and unless we can augment
the fleet and more buses are put on the road,
difficulties and deficiencies of commuters
would not be eased. Till that time this type of
condition of travelling in the buses will be
there. Under the prevailing conditions naturally
the tempers of commuters and conductors
cannot be expected to be normal and usual. As
a result of that sometimes some unpleasant
incidents are taking place_ | am aware of it and
we are trying to see how quickly we can
augment the fleet and how quickly we can
make arrangements for better services with the
existing vehicles which are available With us.
Secondly, | agree with you that there is scope
of improving the training in the behaviour of
conductors and drivers and other operating
staff. On earlier occasions, | informed the hon.
House that we are trying to improve the
training system of the conductors. Not only
that certain other measures for greater
supervision, giving some sort of incentive if
possible to improve their training to make
them socially aware that thii

[ RAJYA SABHA ]
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type of behaviour is neither helpful to them nor
to the commutors—all these attempts are being
made and | think with the co-operation of the
hon. Membe , and the other people who use the
Delh; buses, it would be possible to make some
improvement in that  area.

DR. Z. A. AHMAD (Uttar Pradesh) : Sir, as
has been correctly pointed out) the real solution
of the problem lies in providing more buses,
putting more buses on the road and particularly
on those areas from where high sensitive
sections of the community are travelling—that
is to say the student community. That is the
basic solution, that is the long range solution.
But | think, these daily conflicts between the
students and conductors or bus drivers should
be taken serious note of. We cannot give one-
sided judgment that always the students are at
fault or always the conductors are at fault.
Sometimes the fault lies on one side and
sometimes the fault lies on the other side and
the fact is that there is a constant strain under
which both the students and the conductors
have to function. The students are in a hurry to
reach the college and the bus conductor is also
in a desperate condition, he cannot take all the
people standing outside and peg them up like
fish in the bus. Now about this case yesterday
and this morning a deputation of trade
unionists, that is to say the bus drivers and bus
conductors' union, came to me and said that in
this case it Was a blatant and one-sided attack
by students. I do not know how far it is correct.
The students got annoyed and burnt the bus.
Thatisa reality.

DR. Z. A. AHMAD :
absolutely a blatant lie.

That they say is

SHRI RAJNARAIN : Who says ?

ot TIAATCAD : TF F5H H HHT
FodToHTo e =-I';f'ﬁ':l' T e &
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DR. Z. A. AHMAD The workers
themselves say. Now since you have
interrupted me, | want to put things straight. To
say that the bus conductors themselves burnt
the bus is fantastic-It is normally the students
who burn the buses. Since my friends are all
the time laying the entire blame on the workers
| want to correct the whole thing. It is a fact
that the bus conductors and the bus drivers do
not burn the buses. It is a fact that students out
of rage burn buses. That is a reality. | do not
want them to burn the buses at all. Therefore, |
want that a proper enquiry should be made...

{1 CTAATOIAOT TEM AT

FaHz & fagr 2

e

DR. Z. A. AHMAD : Yes, you have given
the judgment.

MR. CHAIRMAN : Why are you replying
to him ?

DR. Z. A. AHMAD : He has definitely
stated that bus conductors burnt the bus and
since some of them have been arrested, |
should put all the information before you. My
information is that the students burnt the bus.
The bus conductors and the bus drivers did not
burn. Now a proper enquiry has to be made.
Students have been arrested; Workers have
been arrested. | Want that an enquiry should
not be only departmental enquiry. I Want that
the enquiry should be such in which public
men should be associated and some members
of Parliament or prominent citizens of Delhi
should be associated because on the one hand
there is an organised trade union; on the other
hand there is the sensitive section, the
community of students. Let some people who
are in the political life of the city or in the
political life of the country, go and examine the
whole thing.

SHRI M. P. SHUKLA (Uttar Pradesh) :
Why not a judicial enquiry ?

[2 SEPT. 1974]
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DR. Z. A. AHMAD : | think public men
should be associated with that enquiry. We
appreciate the sentiment” and the problems of
students; we also appreciate the difficulties
and problems of the workers. It should not be
an official enquiry. Even if you have some
officers associated, | do not mind but ;ome
public men should be associated with it who
can patiently examine the problems and
difficulties of the students and the workers and
make suggestions to avoid such conflicts. That
is my request, | hope my demand will be
considered sympathetically.

DR. R. K. CHAKRABARTI (West Bengal)
: On a point of order. As rhe hon. Member Dr.
Ahmad pointed out if it would have the case of
hijacking and only the students hijacked the
bus and took it inside the Polytechnic
compound, my question to Dr. Ahmad is how
come the D.T.G. people were found inside the
Polytechnic and they have been arrested and
they have been injured ? Those drivers and
conductors should have gone running to the
police station and reported the facts to the
police and the matter would have been settled.
How was it possible that so many of D.T.C.
staff were found inside the Polytechnic and
they were injured and taken to hospital ?

DR. Z. A. AHMAD :
situation which  existed.
entitled to go...

12 NoON

SHRI PRANAB MUKHERJEE : Without
going into the controversy just at this moment |
would appeal to the hon. Members to wait for
the report of the inquiry. As | have already
mentioned in my statement both students and
the D.T.C. employees were found in the pre-
mises of the Polytechnic quarrelling among
themselves and as a result of that the police had
to intervene and the police arrested people
belonging to both the quarrelling factions. Up
to now we have received this information. |
agree with Dr. Z. A. Ahmad when he suggests
that

It is a compli cated
Worken are not
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[Shri Pranab Mukherjee] the stress and
strain in which the students have to travel and
the D.T.C. employees have to work is not
congenial for normal behaviour and it is as a
result of that this type of incidents are taking
place. | think unless we can improve the
service as such this type of undesirable
incidents, whatever efforts we may make to
avoid such things, cannot possibly be avoided.
It would be an ideal situation if we could avoid
them. If there is any deficiency in the
administrative system | assure you we shall go
into it and try to remedy the deficiency. We
shall examine whethef individual omissions
and commissions are leading to these incidents.
But perhaps the problem is not so simple. We
shall have to go into it.

Regarding the involvement of some public
persons in the inquiry perhaps | do not think it
would be desirable at this stage when a police
inquiry is taking place and two criminal cases
have already been filed with the police.
Therefore let us Wait for the report and the
result of the investigation and thereafter if it is
necessary we might then consider.

ST RETEAIT AR ¥ : qHTE w57

At TARATCAE @ AHA, T HTR
ATET | W TR G OF AFEdT FT N
SIIETE |

Y R NI A A A T2
AT @Igam & faw)

Wt TOAATOA ¢ ZHTT A1 eq974g7 &7
ST E |

SHRI M. P. SHUKLA : I was the first.

|Y TR : A, # e
oI ATET G WEr BATE | &M, .,

MR. CHAIRMAN : That item is over now.
No, special mention.
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MR. CHAIRMAN : There is no point of
order. The Minister has already said that there
is an inquiry going on. If the report is not
satisfactory then he will go into the matter
further as suggested by the hon. Member.

WY TSI ¢ SAT A W ST ST
“ii; Y I

REFERENCE TO WORKING CONDI-
TIONS OF STAFF EMPLOYED IN
FOREIGN EMBASSIES IN THE
CAPITAL
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